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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4. NO. 15 or 1992
FEARACNO;

DATE OF DECISION 11-8=199%

Anant K. Sata,

Mr. J.A. Adeshra,

Versus

Unioen of India & Ors.

Mr. akil Kureshi,

CORAM

The Hon’ble Mr. N.8. patel, Vice Chairman.

The Hon’ble Mr. ¥, Radhakrishnan, Admn. Member.

JUDGMENT

Petitioner

Advocate for the Petitioner ¢g)

Respondent 5

Advocate for the Respondent (s)

1. Whether Reporters of Local papers may be allowed to see the Judgment ?

2. To be referred to the Reporter or not ?

.

8. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Aanant K. Sata,
Patrakar Celeny
Ahmedapad. cone Applicant.

(advocate; Mr.J.A.Adeshra)
versus.

1. Union of India,
Netice to be served through
The Secretary,
Ministry of Information &
Breoadcasting,
Shastri Bhavan, New Delhi.

2. The Directer General,
Doordarshan,
Mandi House, New Delhi.

3. The Directer,
Joordarsian Kendra,
Thalte] Read,
Ahnedabad . csesae Respeondents,

(Advocate; Mr. akil Kureshi)

ORAL ORDER

Q.A.No. 15 OF 1392

Dates 11-€-1996.
Per; Hon'lkle Mr. N.B. patel, vice Chairman.

In this C.A. the applicant has challenged the
erder by which he was transferred from Ahmedabad teo
Rajket. During the pendency ef the O.A.{the applicant
has retired with effect from 31st March, 1996 and/in
view of that,Mr. Adeshra states that this matter has
become infructuous and may be dispesed of accerdingly.
O.A. stands dismissed as having lkeen rendered
infructuous, Ne order as to costs.
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(V.Radhakrishnan) (N.B. [patel)
Membe r(A) Vice ¢Zhairman




